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Act to amend the Assam Primary Education Act, 1947.
% . 5 A A
Preamble. WHEREAS 1t is expedient to amend the Assam Primary S)Sf[r?l ﬁ}

Education Act, 1947, hereinafter called the principal Act, 1947,
in the manner hereinafter appearing ;
It is hereby enacted as follows :—

j}}{‘t‘;gtt:i% 1. (1) This Act may be called the Assam Primary

commence- Education (Amendment) Act, 1949.

ent. :
e (2, It shall come into force at once.
(3) It extends to the whole of the Province of Assam.
~ Amendment 2. After clause (13) of section 2 of the principal Act
g:. = 2 the following shall be inserted, namely :—
?;;7XUI o ¢(14) ‘Local Authority’ means the Local Board as
- established under section 3 of the Assam Local Self-Govern- Alssafmlg %Ct
ment Act, 1915, the Municipal Board as defined in the @ 19I5
Assam Municipal Act, 1923, and the Town Committeé as AIssafmw 2—;‘;“"
established under section 329 of the above Municipal Act”’. ~° s
Amendment 3. After section 18 of the principal Act, the following
0? Xfction 18 paragraph shall be inserted, namely :— :
Xct §2‘}’{i of ““In a subdivision where no School Board can be con-
1947, stituted under section 17, all powers and functions of a

School Board shall vest in such a committe¢ of persons not
exceeding five in number, as the Provincial Government by
notification in the official Gazette, appoint, and the powers
and functions of a School Board shall be exercised and
carried out by the committee so appointed in such manner
as the Provincial Government may direct.

A committee so appointed shall, for the purposes of this
Act, be regarded and named as a School Board,” and the
two paragraphs shall be lettered as clauses (a) and (b).
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. 1947, deleted.
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Amendment 4. In section 24 of the principal Act,—

of section 24 1o - > 2y
o S A (¢) in clause (3) the words ‘‘transfer”, “‘leave”,
Act XIIT of “‘reward” and “‘punishment” shall be deleted.

1947, (1) claus (7) shall be deleted and the existing

clauses - (8), (9), (10) and (11) shall be re-numbered
as (7), (8), ( and (10).
Amendment 5. In sub section (2) of section 31 of the principal Act,

gg scc/t;:szril for paragraph (vi) the following shall be substituted,

Act XIII ¢ hamely,— ‘ : _
1947. “(vi) Such part of the Funds including Local Funds

and Municipal Funds of the Local Authorities asis equi-
valent to the average amount annually spent by these
Authorities for Primary Education in excess of the Govern-
ment Grants drawn by them, for the three years imme-
diately preceding the year in which the School Board is
first constituted”,

Afmem?megg 6. In sub-section (1) of section 48, substitute a comma
ol secx;gm for the full stop at the end, and add “‘and declare any area
Act XIII of Dot being a Subdivision, as a Subdivision for the purposes of

1947. this Act.”

Amendment 7. (a) In sub-section (1) of section 49 of the principal
of section 49 Act the words ““and shall be subject to such modifications as

fctAg“gﬁ of may be agreed to by both Chambers thereof” shall be

(b) In sub-section (2) (m) of section 49 of the principal
Act, between the words “‘Secretary” and “‘of’, insert the
words ‘‘and of the Chairman” and after the word “Board”,
add the words “in regard to transfer, leave, reward and
punishment of primary school teachers and attendant
officers and also regarding payment of salaries of such
officers.”’
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